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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL No. 4836 OF 2011
(Arising out of SLP(C)No.13645 of 2011)

ALL INDIA INST.OF MED.SC. & ANR .

VERSUS

VARUN KUVAR AGARWAL & ORS. L

Leave granted.

This appeal is directed agai nst order dated 03.03.2011
passed by the Division Bench of the Del hi H gh Court in Letters
Pat ent Appeal No. 599 of 2010.

We have heard | earned counsel for the parties and perused
the record including two additional affidavits filed on behal f of
t he appel | ants.

In our view, ends of justice will be nmet by nodifying
par agr aph 18 of the judgnent under chal | enge by
appellants to allot the seat in Post Graduate in AIIMS in the

general category either in Surgery or Gynaecol ogy or Othopaedics

.. APPELLANTS

RESPONDENTS

directing t he

in t he next acadeni c sessi on, t hat is, t he acadeni c sessi on

begi nning fromJuly, 2011 strictly in the order of nmerits.
The appeal is accordi ngly di sposed of
paragraph 18 of the inpugned judgnent in the follow ng terns:

"In view of the aforesaid position of law, we are
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inclined to direct the AIIMS authorities to all ot
the seat in Post Graduate in AIIMS in the genera
category either in Surgery or Gynaecol ogy or
Orthopaedics in the next acadenic session, that

is, the acadenic session beginning fromJuly, 2011
strictly in the order of nerits."

The exercise for filling up the seat in terns of this

or der shal | be undert aken and conpl et ed by t he

by modi fyi ng

concer ned

authorities wi t hin t wo weeks from today. | f no candi dat e nor e



meritorious than respondent No.1 is available, then the seat shall

be offered to respondent No. 1.

( CHANDRAMAULI KR. PRASAD )

NEW DELHI ;
MAY 31, 2011.
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| TEM NO. 3 COURT NO. 4 SECTI ON X'V
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).13645/2011

(From the judgenent and order dated 03/03/2011 in LPA No. 599/2010

of The HI GH COURT OF DELH AT N. DELH)

ALL I NDI A I NST. OF MED. SC. & ANR Petitioner(s)
VERSUS

VARUN KUVAR AGARWAL & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)
Dat e: 31/05/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
( VACATI ON BENCH)
For Petitioner(s) Suni | Fer nandes, Adv.
. Suhaas Joshi, Adv.

. K. V. Vi shwanat han, Sr. Adv.
. Abdhesh Chaudhary, Adv.

. Rohit Singh, Adv.

Hari sh Pandey, Adv.

For Respondent (s)

£33 =%

UPON hearing counsel the Court nade the foll ow ng
ORDER

Leave granted.

The appeal is disposed of in terns of the signed order.

(Satish K Yadav) (Phool an Wati Arora)
Court Master Court Master
( Signed order is placed on the file )
[ N. B. Copy of the order be given dasti]



